FORM- G
INVITATION FOR EXPRESSION OF INTEREST
FOR
PARAM RENEWABLE ENERGY PRIVATE LIMITED
ENGAGED IN RENEWABLE ENERGY / OPERATION & MAINTENANCE SERVICES
/ ENGINEERING SERVICES AT GUJARAT

(Under Regulation 36 A(1) of the Insolvency and Bankruptcy Board of India (Insolvency

Resolution Process for Corporate Persons) Regulations, 2016)

RELEVANT PARTICULARS

1. | Name of the corporate debtor along with Param Renewable Energy Private Limited
PAN/ CIN/ LLP No. CIN: U74999GJ2019PTC105888

2. |Address of the Registered Office 15th Floor, A Block, Westgate Business Bay,
S.G. Road, Ahmedabad, Gujarat — 380051

3. |URL of website https://paramrenewableenerqy.ibc2016.net/

4. |Details of place where majority of fixed assets | Not Available

are located

5. |Installed capacity of main products/ services Not Available

6. |Quantity and value of main products/ services | Not Available

sold in last financial year

7. |Number of employees/ workmen Not Available

8. |Further details including last available financial | Details can be sought by sending a request to
statements (with schedules) of two years, lists | Resolution Professional at:
of creditors, relevant dates for subsequent | CIRP.PARAMRENEWABLE@GMAIL.COM

events of the process are available at:

Eligibility for resolution applicants under | Details can be sought by sending a request to

section 25(2)(h) of the Code is available at: Resolution Professional at:
CIRP.PARAMRENEWABL E@GMAIL.COM



https://paramrenewableenergy.ibc2016.net/
mailto:CIRP.PARAMRENEWABLE@GMAIL.COM
mailto:CIRP.PARAMRENEWABLE@GMAIL.COM

10. | Last date for receipt of expression of interest 04/07/2026

11. | Date of issue of provisional list of prospective | 14/07/2026
resolution applicants

12. | Last date for submission of objections to | 19/07/2026
provisional list

13. |Date of issue of final list of prospective | 29/07/2026
resolution applicants

14. | Date of issue of information memorandum, | 03/08/2026
evaluation matrix and request for resolution

15. | Last date for submission of resolution plans 02/09/2026

16. |Process email id to submit Expression of | CIRP.PARAMRENEWABLE@GMAIL.COM
Interest

17. |[Details of the corporate debtor’s registration | Corporate Debtor is registered under MSME
status as MSME.] UDYAM Registration Number is

UDYAM-GJ-01-0050515
Sd/-

Mr. Khushvinder Singhal
Deemed Resolution Professional
In the matter of M/s Param Renewable Energy Private Limited

Reg. No. IBBI/IPA-002/1P-N00888/2019-2020/12833

Regd. Address with IBBI: House no. 399, Sector 12-A, Panchkula, Haryana - 134112

Email Regd. with IBBI — kvsinghal@gmail.com

Email For Correspondence - cirp.paramrenewable@gmail.com
Contact No.: +91 7717303525 and +91 99140 30030

Date: 19/06/2026
Place: Chandigarh



mailto:CIRP.PARAMRENEWABLE@GMAIL.COM
mailto:kvsinghal@gmail.com
mailto:cirp.paramrenewable@gmail.com

FRIDAY, JUNE 19, 2026

WWW.FINANCIALEXPRESS.COM

FINANCIAL EXPRESS

IDFC FIRST Bank Limited

{erstwhile Capital First Limited and
amalgamated with IDFC Bank Limited)
CIN : LEST10TNZO4PLCO9TTo2
Registered Office: KRM Towers, 8 Fioor, Harrington Road,

Chetpet, Chennai-600031. TEL: +31 44 4564 4000 | FAX: +91 44 4564 4022,

IDFC FIRST

Bank

YWhiraas the undersigned being e Authorizad Offices of the IDFC FIRST Bank Limited
{arstwhile Capltal First Limited and amalgamatod with IDFC Bank Limited) under the
Securitization and Reconstruction of Financial Assats and Enforcement of Security
Interest Act, 2002 and in exercize of powers conferred under section 13123 read with rule
3 of the Security nterest [Enforcement) Rues; 2002 issued a demand nofice dated
28.03.2026 calling upon the borrowes, co-bormowers and guarantors 1. SABBIRHUSAIN
NURMAHAMMED JIDHRAN 2.JIDHARAN SOHAMABANU [0 repay the amount
mentaned 0 i nolica being Rs. §,75435.700- [Rupaes Six Lakh Seventy Five
Thousand Four Hundred Thirty Five and Seventy Palse Oniy) a2 on 27.03. 2026 wikin
0 days fram the datecf rocalpl of the said Damand notica
Thve borrowers having faded %o rapay the armount, nolics & hereby givan b the bomyses
and tha pubfic in genesal that the undersigned has taken Possession of e property
describad herain below in exercse of powens confarred on him under sub = saction &) of
section 13 of Aot resd with rule & of the Secunty Interest (Enforcement) Rules, 2002 on this
16" day of JUNE 2026.
Tha borrowers in paricular and the poblic in genera is hereby cautioned nof t deal with
the propesty and any daalings with the property will be subgect to the charge of THE IDFC
FIRST Bank Limited {erstwhile Capital First Limited and amalgamated with [DFC
Bank Limited) for an amount of Rs. 6,75,435.70)- (Rupees Six Lakh Seventy Five
Thousand Four Hundred Thirty Five and Saventy Paise Only) and mteresi themaon.
The borrower's atlanion & invited 10 provisions of sub - Secton {3) OF Saction 13 of tha
Al in respeclof time avallabhe, by redesm fhe Secured assats

Description of the Immavable properties

Al The Piece And Parced OF immovable Gamtal Froperty No. 551, LandPlot Area 420 59
Ft., Situgted At Village Behival, Teuka: Debgam, Distict Gandhinagr, Gujerat-J82308,
And Boundad As: Boundanies As Per Cerfificate OF Talati Shi, Behival Gram Fanchayat
East : Sipai Kalumiya Umarmiya, West : Public Road, North © Sipai Alyubmiys
Umarmiya, South; Open Space

APPENDIX IV [Rule 8(1)]
POSSESSION NOTICE (For immavable property)

z[u%’r-a'-m.ucn BANK

;P T |

1 Gt by Lincharish ieg

Raopura branch - Mr. Duleram Peda Vala Kothi Road, Vadodara

POSSESSION NOTICE

THE SECURITY INTEREST ENFORCEMENT RLULES 2002 RULE 8 (1)

Whareas, {For lavmovable Property)

The undersigned baing tha authonzed officer of the Ugo Bank Raopura Branch
Vadodara uisdes the Securitization and Recanstruction of Financial Asgets amd Enforeement
af Gecunty Imterast Act 2002 (54 of 2002 | and in exerciss of powers confarred under Saction
13012}, 132} read with mle 3 of tha Secunty Interest {Enforcemmant) Rules, 2002 izsued a
demand notice dated 16042026 caling upon the Mr. Pratik Bhatt {applicant) Mrs
Manizhaben Rajebkhai Tadvi [co-applicant] to repay tha amount mantioned in the notica
heing Rs. 15, 21,936.19/-Fifteen Lac Twenly One Thousand Mine Hundred Thiry Six
Rupees and Ninteen paisa onlyl a5 o0 31,03 2026 {Inclusive of Interest upio 30/03/2026)
with interest g2 mantioned in notica, within 60 days fram the dete of receipt of the sgid
Matice

Thie Barrawers havang Tailed bo nepay the amsaunl, notlce |$ hersdy giver o G
borodars and the public in geraral that the undersignad bas taken Symbolic Poesession of
iha property describad heresn balow in exercise of powers confarmed an him wader Sub-
Section (4} of Section 13 of Act read with nule 3 of the secuwity interest Enforcement Rules
2002 an this 18th day of June of the year 2026.

The barower‘guarantar in particidar end the pubic in general is hereby caationed not
o el with the property and any dealings with the progerty will besubject 1o 1he charnge of
tha Ulco Bamk Raopura Branch Vadodara for an amount being Bs. 15, 21,936.1%/-(Fifteen
Lat: Twenty One Theusand Mine Hamdred Thirty Six Rupees and Minteen paisa only)as
on 31.00. 2026 (Inclesive of Interest upte I0V0E 2026 (Amount deposited alier issuing of
demand natice LySeaction 13{2) has given effect)

“The Bormower's atiention i invited to pravision of sub-section {8} of section 13 of the
Act, inrespectof e avaskable, te redeen the secured assets,”

DESCRIPTION OF IMMOVABLE PROPERTY

Rasidantsal Property-plot No 1372, Vaskunth, Near Savita Hospital Ajwa Road R.s.
MNo. TBE To 790,792 744, 796, 798 Mouje Vikage Bapod, Vadodara Gujrat -390025
Flot Admegsuring 47.21 5q Mt Undevided Land For Commaon Plot &nd Road 16,48
Sq Mt Paikee Construction Thareon Admeasuring 24.63 Sq Mt, Total 63,69 Sq Mt

Sdi-
: ? Bounded by : =East : Ploi Mo, 1373 «Nerth :Society Internal Road
Date : 16-06-2026 Authorised Officer : ; i : :
Place : GUJARAT IDFC First Bank Limited West : Flot Ne. 1408 South: Revenue Survey No. 791 Sd/-
Loan Account Mo B5a75431 {erstwhile Capital First Limited and Date ; 18.06.2026 Authorised Dfficer,
& 134593679 amalgamated with IDFC Bank Limited) Place : Vadodara UCD Bank
POSSESSION NOTICE
(for immovabla property)
Whereas,

diotel &b Canara Bank -4\

‘ HALVAD

BRANCH

Ref . HALVAD/134006253568/DN

Ta

MI5 Lizon Agri Product Pvi. Lid. (Private Limited Company}
Registered Office : Industrial Land & Building &t Sursey No, 1450 PIZ, Piof No. 13,
Knishna Industrial Estate, \ilage : Halvad, Morhi, Gajarat, Pin Code - 363 330
Factory Address : B3, No. 1071 Paiki No. 1, Indusinial Land, Kedariya, Ta, Halvad,
Dist. Marbi; Gujarat, Pin Code - 363 330

Mr. Vishal Chhaganbhai Rajkotiya (Director)

Fatel Samajni Vadi same, Vawdi Road, Al Hadivana, Jamnagar, Gujarat - 261 017
Mr. Guaray Hansrajbhai Patel {Director)

132, Aalap Sociely, Opp. Rudra Township, Sara Road, Al ; Halvad, Dist
Gujarst - 363 330

Mr. Shri Sharadkumar Valjibhai Patel (Guarantor)

Sara Moad, Opp. Nalenda Hostel, Anand Park - 2, Halvad, Surendranagar, Gujarat -
353 330

Mrs. Midhi Vishal Rajkotiya [Guaranfor}

Flat Mo, 204, Second Fioor, Plof Mo, 28, Plot Area Vavdi Fioad, Patel Samaj ni Zame
Hedvana, PO. Hadigna, Dist. Jamnagar, Gujarat - 367 011

Mrs. Patel Chandni Gauravkumar [Guarantor)

Sara Moad, Opp. Nalenda Hostel, Anand Park - 2, Halvad, Surendranagar, Gujarat -
353 330

Dear Sir,

Sub: Motice issued under Section 13{2) of the Securitisation & Reconstruction of
Financial Assets & Enforcement of Security Interest Act, 2002,

That M5 Lizon Agri Product Pwt, Ltd, represented by its Directors Late Shri
Navneetibhal Rugnathbhal Adreja [Director]), Mr. Vishal Chhaganbhal Rajkofiya
[Director) and Mr. Guarav Hansrajbhal Patel (Director), Mr. Patel Sharadihal
Valjibhal (Guarantor), Mrs. Nidhi Vishal Rajkotiva (Guarantor) and Mrs, Patel
Chandnl Gauravkumar (Guarantor] has avaiied the fofowing foansicredit facilities
from our Halvad Branch from lime o bme |

Date ; 10.06.2026

© Morbi,

'SR Loan foki ; Rate of
No. Loan No. Amount Liability with Interest interest
1 |128001619426 Rs.
3,87,00,000/-
| 2 |184006253568 Rs. Re. 6,34,59,497.56 (Rupees Six | 10.60%
7.50,00,000(- | Crore Thirty Four Lakh Fifty Nine | (8.60% +
Thousands Four Hundred Ninety | 2.00%
Seven & Fifty Six Paisa Only) penal
as on 07.06.2026 with interest & | interest)

other charges thereon from
08.06.2026 in Term Loan Accownt
Principal = Rs. 6,05,34,297,
Interest and other charges =
Rs. 29,25,200.56 with Interest and
other charges thereon

The above said kxan/credit facilibes are duly secured by way of morigage of the assels
more specifically described in the schedule hereunder, by virlue of the relevant
cocuments executed by you in our favour, Since you had failed fo dischangs your
liabdities as per the terms and conditions stipufated, the Bank has classified the debt
a5 NPA on 07.05.2026. Hence, we hereby issue this notice fo you under Section 13(2)
of the subject Act calling upon you lodischarga the entire iability of Rs. 6,34, 59,497 .56
[Rupees 3ix Crore Thirty Four Lakh Fifty Nine Thousands Four Hundred Ninety
Seven & Fifty Six Paisa Only) as on 07.06.2026 with interest and other charges
thereon from 08.06.2026 in Term Loan Account together with further interest
from DB.06.2026 and incidental expenses and costs minus recovery, if any, within
sixty days from the dade of the nofice; failing which we shall exercize all or any of the
nights under Section 13(4) of the subject Acl Further, you ara haraby restrainad from
dealing with any of the secured assels menbiconed in the schedule in any manner
whatsoever, withoul cur prior consent. This is without prejedice to any othar rights
gvailable io us under the subjact Act andior any other law in force. Your attention is
invitad to provizions of sub-section (3) of Section 13 of the SARFAESTAct, in regpact of
lime avallable, b redeem the secured asssls. The demand nolice had also been
izawed fo you by Registered Post Ack due to your [ast known address available in the
Branch racord.

The speafic details of the assets Morgagad are enumerated harsunder;

Meortgaged Assols MOVABLE PROPERTY Holder Hame
Hypothecation | Hypothecation of Plant & Machinery | M/S Lizon Agrl Product
Cersai Assetld : 200090237869 Pyt Lid. (Privaie
Limited Company)
Mortgaged Assets IMMOVMABLE PROPERTY Haldar Name
Mortgaged |1. Morigage of Industrial Land & Proposed Mr.
Building situates &t R.5. No, 1001/F1, NA, |Sharadkumar
Industrial Land, Halvad - Maliva Highway, Village 1| Valjibhal
Kedariva, Tal. Halwad, Dast, Morbi - 363 330, Patal
Admeasuring 12348 3. Mirs,, slandingin thenmame | Leased fo
o Shri Sharadkumar Valjibhai Patel, Leased fo| Mis Lizon
Mis Lizon Agri Products Pvi. Lid, East : Refated Agri
R.3. No. 1171 Land, West : Belated K5 No. 9p.1]| Products
Land, Werth : Halvad - Maliva Highway Road,| Pt Ltd,
South ; Vokalo
Corzai Asset D : 200908071858
Mortigaged |2. Morigage of Residential House, Flot No. 132, Mrs.
R.5 HNp 2027P-1 & 2027Tp?, C.5 Noo 2027/ Chandand
Faiky 11132, Aalap Township, Sara Road, Al Halvad, | Gauravkumar
Tal, Hatvad, Dist. Maora, standing in the Mame of Patal
Mrs. Chandani Gauravkumar Patel. Admeasuring
T2.50 3q, Mirs. East ; Plot No, 125, West ; 7.50 Mir,
Foad, North ; Fiot Mo, 133, South: Plot o, 131
Cersaild . 200080244506
Mortgaged |3. Murtgagn of Residential House, Piot Mo, 15 ] Mrs. Nidhi
Bev. 5. Mo, 229, Amrul Park, Hadiyana Rey., Al Vishal
Haduyana Tal, Jodiya, Dist. Jamnagar,| Rajkotiva
Admeasuring 259.65 3g. Mirs., standing in the| WO Vishal
narme of Mrs, Midhi Vishal Rajkotiya - WO Vishal | Chhaganbhal
Chhaganbhai Rajkotiya. Towards East: Plot No.|  Rajkotiva
16, Towards West - 2.00 M1 Road, Towards North
s Piot Mo, 14, Towards South : 5 Mt Road
CersaiAsset 1D 200090243838
Mortgaged |4. Mortgage of Residential House No. 34, R.5.| Late Sheri
Mo, 2026 Faiky Plot Mo, 34, Uma Sociely, Halvad, |  MNavnest
Tal. Halvad, Dest. Morbi, in the nams of Late Shri | Rugnathbhai
Navneel Rugnathbhai Adroja. East : 7.50 Mirs.|  Adroja
Foad, West: Plot Mo, 43, North : Plei Mo, 35, South
+B.00 Mer, Wide Road
Corsal Assetld : 200090611003

DEMAND NOTICE [SECTION 13(2}]
TO BORROWER/GUARANTOR/MORTGAGOR

The undersigned Being the Autharized Officers of SAMMAAN CAPITAL LIMITED /

(CIN; LESR22DLID0SPLC136029) (formerly known as INDIABULLS HOUSING
FINAMCE LIMITED} under the Sacurdization and Reconstruction of Financial
Aszets and Enforcement of Security interest Act, 2002 and In exercise of powers
conferred under Secbhon 13 (12) resd wilh Bude 3 of the Secunily Inbenas]
[Enforcemant) Rules, 2002 ssued Demand Motlice dated 18.02,2028 calling
upon the Borowarns) CHAUHAN HINABEN BHAVESHEHAI [CO-BORROWER,
WIFE A5 WELL AS LEGAL HEIR OF LATE BHAVESH ISWARLAL CHAUHAN
ALIAS CHAUHAN BHAVESH ISHWARLAL) and DEVANSHI BHAVESH
KUMAR CHAUHAN (CO-BORROWER, DALUGHTER AS WELL AS LEGAL
HEIR OF LATE BHAVESH ISWARLAL CHAUHAN ALIAS CHAUHAN
BHAVESH ISHWARLAL) 10 repay the amount mentionsd in lhe Nolice being
Rs. 48,98, T20.69 (Rupeas Forty Eight Lakhs Ninety Eight Thousand Saven
Hundred Twenty and Paise Skxty Nine Qnly) (against Loan Facility no. 1}
and Rs. 24410205 (Rupeés Two Lakhs Forly Four Thousand One
Hundred Two and Paise Five Only) (against Loan Facility no. 2} having tolal
outstanding amount of Rs. 51,42.822.74 (Rupees Fifty One Lakhs Forty Two
Thousand Elght Hundred Twenty Two and Palse Seventy Four Only) (against
Loan Faclibes Mo, 1 and 2) against Loan Accounl Mo, HHLAHEDDSS52303 &
HHEAHEMSS3030 a5 an 16.02. 2026 and interast tharaon within B0 days from the
date of recaipt of the said Motice.

Tha Borrowear{s) having failed 1o repay the amount, Notice is heraby given to tha
Borrowers) and the public in general that the undersigned has taken Symballc
Possession of the properly descrbed herain below o axercse of ponens
confamed on him under Sub-Secfion (4) of Secthon 13 of the Acl read with Bule & of
the Sacurity Interest{Enforcement} Rules, 2002 on 16.06.2026.

The Bormower{s) in partcubar and the pubdic in general is hereby cauticned not 1o
deal with the property and any dealings wilh the propsdy will b2 subject 1o the
charge of SAMMAAN CAPITAL LIMITED (formetdly known as INDIABULLS
HOUSING FINANCE LIMITED) for an amount of Ris. 48,98, 720,69 (Rupess Forty
Elght Lakhs Minety Elght Thousand Seven Hundred Twenty and Palse Sixty
Nine Only) {against Laan Fasility no, 1}and Rs. 2,44,102.05 (Rupees Two Lakhs
Farty Four Thousand Cne Hundred Twe and Paise Five Only) (against Loan
Facility mo. 23 having total cutstanding amount of Rs., 51,42,822.74 (Rupees Flifty
One Lakhs Farty Two Thousand Eight Hundred Twenly Two and Paise
Sewventy Four Cnly] [against Loan Facilities Mo, 1 and 2) a5 on 16.02.2026 and
mterast thereon

Tha Bosrowers” attention is invited to provisions of Sub-Section (8) of Secton 13 of
theActin respactof time auallame to redeem the Securad Assats,

==

HEEEH!F_TI!-DH I.'.lF THE IMMOVABLE FHDFEHT‘l"
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||!'.||pnh asia ﬁ@'l aies ef pumab national bank

Bapunagar Branch: Shop No. 5,
Mahalaxmi Diamond Center, Bapunagar, Ahmedabad - 380024

Appendix-IV [Under Rule 8(1)]
POSSESSION NOTICE (For Immovable Property)

'-"-'hereas the. U ndamugned baing the Aumnnaeﬂ -Drfn:er of the Punjah
Mational Bank under the Securttisation and Reconstruction of Financial Assets
and Enforcement of Security Interest Act, 2002 and in exercise of powers
conferred under section 13(12) read with rule 3 of the Securty Interest
(Enforcement) Rules, 2002 issued a Demand nolice dated 03.02.2026 calling
upon the Borrowers Mr. Amar Pardeshi Sharma (Co-Borrower), Mrs. Sangita
Amar Sharma 10 repay the amouml mentionad In the notice Being Rs.
11,29,636.99 (Rupees Eleven Thousand Twenty Nine Thouzand Six Hundred
Thirty Six and Paisa Ninety Nine Only) as on 31.01.2026 wilh further inlerest
and charges.

The Borrower having failed to rapay the amount, notice is hereby given fo the
Borrower and the public in geperal that the undersigned has takan Possession of
the properly described heragin below in exergise of powers conlerred an himy'her
urnder sub-section {4) of Section 13 of Act read with rule 8 of the Security Interest
Enfarcement Rules 2002 onthis 17.06.2026.

The Borrower in parficular and the public in generalis hereby caufioned not io
deal with the property and any dealings with the property will ba subject 1o the
charge of the PUNJAB NATIONAL BANK for an amount of Rs. 11,29,636.99
(Rupees Eleven Thousand Twenty Nine Thousand Six Hundred Thirty Six and
Paiza Ninety Nine Only) a5 on 31.01.2026 wilh further interest and charges.

The Barrower attention is invited to Provisions of Sub-Section (8) of Section
13 of the Actin Respect of time Available lo Redeem the Secured Aszets.

'DESCRIPTION OF THE IMMOVABLE PROPERTY

All the psece and parcel of property situated at Flat No, 306-on 3rd Floor in Elm#
Mo, F (as per approved plan by AMC Block Mo, E+F) having it built up araa adm.
368.07 Sq. Yards, |.e. adm. 31.83 Sq. Mrs. together with undivided share in land
adm. 16.08 Sq. Mtrs. with common facilities and amenities in the scheme known
as Polaris Anand constrected on Non Agricultural land of Final Plot Mo, 22, adm.
S045 50. Mtrs, [Allotted in lieu of Survey No, 101, Adm. 15075 5q. Mirs.} of Draft
Town Planning Scheme No. 119 (Nikol) situate, lying and baing at Mouje Nikal,
Taluka Asarwa & Dist. Ahmedabad and Registration Sub-Dist. Ahmadabad-12
(Mikol). Bounded by: East: Common Wall of Building. West After main éntrance
of Flat, Common Fassage, Morth; Flat Mo, E-308, South: Hat Mo. F-305.

Diate: 47.06. 2026 | Place; Ahmedabad

Sdi- Authorised Officer, Punjab National Bank

FOBM- G
INVITATION FOR EXPRESSION OF INTEREST FOR
PARAM RENEWAELE ENERGY PRIVATE LIMITED
ENGAGED N RENEWABLE ENERGY | OPERATION & MAINTEMANCE
SERVICES! ENGINEERING SERVICES AT GUJARAT
(Under Regulation 36A{1) of the Insolvency and Bankruptcy Board of India {Insolvency
Resolution Process for Corporate Persons) Regulations, 2016)

POSSESSION NOTICE [Rule-8(1)](For Immavable Property)

DESCRIPTION OF THE IMMOVABLE PROPERTY

Place : Ahmedabad

L RELEVANT PARTICULARS

1. |Mame of the corporate debtor along | Param Renewable Energy Private
with PAN & CIN/ LLP No. Limifted
CIN: UT4593GJ2019PTC105888

2. | Address of the Registered Office 151h Floor, A Black, Wesigsts Business Bay,

5.G. Road, Ahmedabad, Gujarat-380051

3. | URL of websile heips. | parameenawableanangy Ibe201 6 nel
5. |Installed capacty of main PrO&C’ | ot Avallable
Rt |ttt
T. | Mumber of emplovess workmen Mot Avallable

B. [Further delaits including last avadable| Details can be sought by sending a
financial statemends (with schedulas) of tmof request fo Besnlulion Professional at
yiars, lists of creditors ans available at URL: | cirp.paramrenewablefigmail.com

9. |Eligibisty for resolufion applicants under|Oetails can be sough! by sending a
socton 25/2)(h) of the Code |s available atjrequest to Resolution Professional at:
LIRL: cirp.paramrenewable@gmail. com

10. |Last date for receipd of expression of inberest | 0d_07 2026

11. | Date of issue of provisional list of

prospective resclution applicants 14.07.2026
12.| Last date for subméssion of chjections

fo provisional list 18.07.2026
13.| Date of Issue of Bnal list of prospective

resolution applicants 29.07.2026
14, | Date of issue of information mamarandum,

evaluation matrix & request for resolution | 03,08.2026

plans bo prospestve resalution applicanis

SCHEDULE

45, | Last dabs for submission of Resalulion Plans §02.09. 2026

B suiviv d 30w agler Bank of Baroda

SP EII]LI}H'I' BRAMNCH : Ground Floor, Abhushan Complex, Opp.Bharat
Krishna Bakery Mahadevnapar, Sardar Patel Stadium Road, Ahmedabad
380014 Mobile ; 9978446546 Email ; sardar@bankofbaroda,co.in

Wheraas, The undersigned being the authorized officer of Bank of Baroda under the
secularization and reconstruction of Financial Assets Act, 2002 and in exercise of
poveers conferred. under saction 13(2} read with rule 3 of the securty intarest
(Enforcement) Bules, 2002 izsued demand nofice date 04/04/2026 calling upon the
borroweer bs MAHAKALI ENGINEERING Mr. Ambamath Devnarayan Yadav MRS,
DIPIKA AMBARNATH DAN fo regay the amount mentioned in the notice being
apgregated Amount Rs.43,46,553.79 {In Words Rupees Forty Thrae Lacs Forty
Six Thousand Five Hundred Filty Three And Seventy Nine Palsa Only) topether
with further interest therson at the. contracteal rate plus costs. charges and
expenses fill date of payment within 60 days from the date of receipt of the said
notice,

The Borrower having tailed to repay the amount, nofics is hereby given 1o the borrower
and the public in general that the undersigned has faken SYMBOLIC POSSESSION of
the property described hergin below in exercise o powers conferred on him under
Sub Section (4) of Section 13 of Act raad with Rule 3 of the Security Interast
Enforcement Rules 2002 an this the 16th day of JUNE the year 2026.

The Borrower £ Morigagors in particular and the public In general is hereby cautioned
nod 1o deal with the proparty and any dealings with property will De subpcts 1o the
charge of the for an amount Rs.43,46.553.79 (In Words Rupees Forty Three Lacs
Forty Six Thousand Five Hundred Fifty Three And Seventy Mine Paisa Only) Flus,
further interest thera on at the contractual rate plus cost charges Hil date of payment
Ioss recoverny.

The Borroawer's attention is imated to the provisions of Sub-Section {8) of the section of
the SARFAES] Act, Respect of time avadlable, to redeam the sacurad assists,

Equitable Mortgagea cum reglstered mortgaga of all that piece and parcel of Flal No.
306 on 3rd Moor of Block A admeasuring 118 sq. yands Le, 93,66 sq. mitr, Super
buildup area (and 51 sq.mirs. Garpet Area and 4.48 sq. mitrs. Wash and balcony
area}, in BHAGWAT ELEGANCE together with undivided proportionate share
admeasuring 26.60 sq. mtrs. in the land bearing Be. Survey no. 454, admeasuring
0-58-68 He-Ara- S0.Mtrs,, of TP Scheme No, B0 Final Plot Na. 17/2 Admeasiring
3521 sq. mitrs, Situate lyving and being at Mauje Vatva, Taluka Vatva District
Ahmedabad in the Registration Sub-District Ahmedabad 11{Aslali)

East: Block No- A Flat No. 305 West: Part Of Basamant Ramp
North: Block No- A Flat No, 307 South: 12 mirs. T.F. Road

Diate ; 16-06-2026 Authorized Officer
Egn& gj Egrgﬂg

Regiomal Office : Western Business Pask,
Al Ay Canara Bank | ... eoc i Foor Udhng Magdalla Foad,

e | Vesu, Surat-395007,

DEMAND NOTICE
To, Data : 15.06.2026
1. Mrs Kokilabai Velchand Patil (Borrower)
2. Mr Bhagwan Velchand Patil [co-borrower],
Bath Add 1) W'o Velchand Patil, fvhane. fvhane, Jalgaon, Dharangaon,
Maharashtre - 425002 . Both Add 2] House Mo, 184, Shree Ganesh Residency,
Karedi, Palzana,_Surat - 3943 10;

Dear Sir,

Sub : Nobica issuad under section 132 of the Securitization and Reconstruction of
Financial Assets and Enforcemant: of Sacurty Imterest Act, 2002, You have availed
follpaving Loans/Credit Facilitias fram o Kamrej Branch

Type of Loan Date & Sanction| Loam | Lizhility with interest
Amount as on 12062026
HOUSING LOAN 12.03.2021 Rs. H: 6,82 632.72%
{ASe No. 3579630000124) 10,00, 0040

The above said ban/credit facilitas are duly secured by way of morigage of the
assats more specifically descrnbed in the schedule heraunder, by virtus of the ralevant
documants execuied by you in ow Favaur. Smce you had faded 1o discharge o our
liabelities as par the terms and conditions stpulated, the Banks has classhed the debis
as NFA on 14.06,2026 Hence, we hereby issue this notice 1o you under secbon 132) of
the subject act calling upon you to discharge the entire Bability of Rs. 6,82,632.72/-(Rs,
Six Lakh Ebghty-Two Thousand Six Hundred Thirty-Twe and Paisa SeventyTwo
Only] as on 12/06/2026 + further Interest and charges less recovery therson
together with accread and up fo date interest and other expensas, withen sixty days
from the date of the natice, failing which wea shall exercisa sl or any of the righis under
Saction 13{4) of the subject Act

Furthar, you ara hereby resiramad from daring wath any the sacured assats
rmgnticmad m the schadule in any mannes whatsoeees, witheu! our pnor congent. This s
withaut prejudice to any other rights available (o us under the subject act and [ ar any
other lawy in force, Your attention isimdted o provisions of sub section (B of Section 13
of the SARFAES] Act, in respect of time available, o redeem the securad assets. The
Demand Notice has alsa been issued to you by Registered Post Ack due to your kast
known addrass awvailahis mthe branch record,

The specific details of the assets Mortgage/Hypothecated are enumeratad hersundar.

16, | Process emall i 1o submil Exprassion

cirp.paramrenawak mail.coam
of Inderest o e

Corporate Deblor & registersd under
MEME UDYAM Registration Mumber is
LDYAM-GJ-01-0050515

17. | D=tails of the corporate debtor's
reqistraion status a5 MsME

ALL THAT IMMOWVABLE PROPERTY BEING FLAT NOLL-401, OM THE 4TH
FLODR, BLOCK-U, ADMEASURIMNG 10267 SOMTHES. LE. 130 30, YRDE,
[SUPER BUILT UP AREA), ALONG WITH 3244 50, MTRS. UNDINDED
PROPORTHOMATE SHARE IN & PIECE OR PARCEL OF FREEHOLD NON-
AGRICULTURAL LAND AND PROPORTIONATE RIGHTS IN ALL COMMON
FACILITIES, IN THE SCHEME BUILDING *ICE FLORA™, CONSTRUCTED ON
FIMAL PLOT MO, 10483, 105094, 106M5 AMD 10796, OF TOWN PLANMING
SCHEME MO, 32 ADMEASURING 1990550, MTRS, OF SURVEY NO. 127, 128,
120, 13001 AND 130/2, SITUATED AT MOJE- VILLAGE GOTA, OF TALLIKA
GHATIODEA, IN THE REGISTRATION DISTRICT AMMEDABAL AND SUIB-
DISTRICT OF AHMEDABAD-8 [SOLA), MR SHLOK PARISAR, GOTA,
AHMEDABAD-3324581, GUUARAT AND THE SAID FLAT IS5 BOUMDED AS
FOLLOWS:

ON OR TOWARDS EAST | BLOGK-T
O OR TOWARDS WEST : STAIR PASSAGE & FLAT MO LI-404
ON OR TOWARDS NORTH ; BLOCK-A

O OR TOWARDS BOUTH @ FLAT NO. U-402

Sdf-

Date : 16.06.2026 Authorised Officer
Place : AHMEDABAD SAMMAAN CAPITAL LIMITED
(FORMERLY KNOWM A3 INDIABULLS HOUSING FINAMCE LIMITE o]

Sdi-

Kr. Khushvinder Singhal

Deemed Resalution Professional

In the matter of M's Faram Renewable Enargy Private Limited
Reg. Mo, IBEVIPA-DDZAP-NODBEE2019- 20001 2833

Regd, Address with IBBL

House Mo, 299, Seclor 12-4, Panchhuta, Haryana - 124112
Email Regd, with [BEI- hvsmghal@grr-all com

Caate: 19.06.2026

Home First Finance Company India Limited

Nomefirst Bl

Website: homefirstindia,com Phone No.; 180030008425 Email iD: leanfirst@homeficstindia, com

MNOTICE FOR REMOVAL OF PERSOMNAL BELONGINGS

lace: Chandigarh

AY

Emad For Correspondence- cirp.paramrenawable@gmail com | 4
Confact No.: +81 7717303525 and +81 89140 3003049

Details Description to be given

Mame of the tithe holder : 1. Kokilabai Velchand Patil, 2. Bhagwan
Velchand Patil. {As per Sale Deed)

All that piace and parcel of the Immovable Property bearing Plat No. 184, (&5
Per B.JLE Durasti Block Mo, 126/184) admeasuring aboutl aread0.19 square
meters alongwith undivided proportionate COPE Road land admeasuring
23.64 square meters of the society known as "Shree Ganesh Residency ™ with
all apurtenances pertaining thereto, standing on knd bearing, B.5. Mo, 1142,
Block Mo. 126, respectively lying, being and situated at Village: Karefi, Sub
District: Palsana, District: Surat. = Bounded by : = East : Adj. Society Internal
Road, = West : Adj. Plot Mo. 199, = Morth : Adj. Plot Mo, 133, * South : Ad].
PlotMao. 185. * CERSAI Registration No- 400053784040

Date : 15,06 3026, Place : Surat Sds-, Apthorised Officer, Camara Bank

H

BAJAJ HOUSING FINANCE LIMITED

L
FINANCE
E Corporate office. Cerebaum IT Park B2 Building Bth loor, Kalyani Magar, Pong, Maharashin £11014
Branch Office: Ind foor. bhanu plazs, Mear euper markel, opp sardar bag. sansia road. morbil — 3636481

HINDLLIA,

POSSESSION NOTICE

HOUSIMNG FIMRAMCE
Registerad Office; Mo, 27-4, Davelopad
Industrial Estate, Guindy, Chennai - 600032,
Haad Office; Na, 167-163, 2 Floor, Anna
Ealai, Baidapet, Channai - 600015,

Ph: 044-300Ta113

PUBLIC NOTICE

This is to inform the public at large
that Mr's, Hinduja Housing Finance
Ltd,, has relocated one of its
branches to a new addrass.

Old Branch Address: B-1109, 11th

Floar, World Trade Tower, Sanand future interest thereon

Under Section 13(4) of the Securitizalion and Reconstruction of Financial Assets and Enforcement of Security
Interast Act 2002 & Rula B-[1) of the Security Interast (Enforcemant) Rules 2002, [Appandix -IV)
Whereas, the whidersigned beng the Authorized Officer of Ms BAJAJ HOUSING FINAMCE LIMITED (BHFL) undes 1ha
Securitization and Reconstruction of Financial Assets and Enforcement of Security Interest Act 2002 and in exarcise of powers
conderred under section 13{2) read with Rule 3 of the Saecunty Interest [Enforcemant) Bules 2002, mswed Demand Motice(s) 1o
Borrowen(s ) Co-Borrower[s) Guaranton]s) mendionad harain befow to repay the amound mendionad in the notice wehin G0 days
friwm the date of recaipt of the said notice. The Borrowarda )’ Co-Borrowen(s)' Guarantor(s) having feiled 1o repay the amaunt,
natice s hereby given i the Bormower[s) Co-Bormower|s ) Guarantes{s)and the public in general that the undersigned on behall
of Mi's Bajaj Hoassing Finance Limited, has taken over the possession of the propary described herain babow in exencise of tha
powers conferred on him under Section 13[4} of the said Act read with Rule 8-(1} of the said rules. The Bomrmowensy Co-
Borrowe s ) Guarantor(s)in particutsr and the public ingeneral are hereby cauboned nol 1o deas wilh the: below said progesdy and
any dealings with the said property will be subject to the first charge of BHEL for ihe amount{s] as mentionad haerein under wilth

Circle, Sarkhej-Sanand Rd, Beside
Shubham-1, Behind Somnath Bus
Stop, Narmada Vasahat, Sanand,

2. Jaysval Kanakben [Co- Borrower)
Both AL Mina Avenue Sociaty, Opp

Gujarat - 382110 Mirmale School, Opp Vrundawan
Company Secretary Socsely, Raflol, Gugaral- 363622
Chennal - CO

Place: Morbi Date: 19.06,2028

Sa.rmdr, (Known &s Mahakali Knepa jin Built Block Mo, 2
‘With Bt Up Area 120-21 Sgmir., It's N.A is Known As 5
“rang- venie”, East : Fiogd, West ) Land of Plol No, 8,
Morth :plot Mo. 14 Paiky Block. South - Plot Mo, 15 Paiky
Bliock.

Sdi- Authorized Officer, Baja) Housing Finance Limited

Hundrad Minety

Circle, 5 G Highway, Ahmadabad - Wame of the Borrowen s)/Guarantons| Description of Secured Asset Demand Natice Diake of
380015 {LAM Ho, Mame of Branch) [fenmvable prapeny) Date & Amourd | Possession
Al isti toma Branch : MORBI Al The Pieces And Parcels of Residential Tenemend | O7th Apr 2026 | 17-Jun-26
roquested Lo visiticontaet the| |LAM:= HSESHLTOST1774 and Suated At Dist Morbi At Wankaner Tauka Vilage | Rs.20,99,206/-
branch at the new addrass balow: HSEGHLDOS3500 and Wankaner Revenue Survey No. 11 Paiky 5 Paiky, Which | (Rupess Twenby

: HSEGHLTOST1TTI Iz Alsc In City Swrvay Mo. 11 Paiky 514 Paiky, N. A Fiol | Lakh Minaty Nine
T EEanols ARGHERE: - SEDhan) |y ey R Jayswal (Borrower) |No. 14 Paky Soulh Side Land Admeasuring 77-71 | Thousand Two

iz Oy

3 FINANCE

(= Eo e ]

Gujarat 390007

Mursalin Khan
({Principal Borrowar)
Sultanpur Muh 21 Kagina Mewal Ferazepur Jhirka, Fesazepur,
Haryana 122108 Indiz

SuMtangur Muh 21 Nagina Mewal Ferazapler Jhirka Haryana,
Ferozepur, Haryana 122108 India

Hansira
(Co=Borrowar]

fhasaid rule on 26-03-2026.

slatute, for the cost and consequence of which you alone wil b2 respansible

As per the Demand Nofice dated 04-07-2025, the borowars Mursalin Khan Hansira,, fadad to repay the amount of Rs, 572,591/-
(Rupees Five Lac Seventy Two Thousand Five Hundred Ninety One Only). Thus, the Autharised Officer has taken possassion of
the property described herein balow in exencise of powers confemred on hm under saction 134) of the sasd Act read with rule B and 9 of

It is hereby notified thet there are goods/movables/personal propery lying in the said properly and the same shall be removed
within T days from the date of this notice. If the said goads are nal remaved from the propey, they shall be soididispasad following
the due procedure of law, HOME FIRST shall not be respongible for any boss resulfing from storage of property in compliance with the

‘fou are hereby notified that you must contact the Authorised Officer (Rohit Gajnotar - B238894548) and amrange for the remaval of
tha persanal property from the praperty mentionad biskow within sewen days from the date of this Motice,

This Public Mofice isissued without prejudice to the rights of HOME FERST torecover the up-to-date outstanding dues from you.

BAJAJ FINANCE LIMITED

Repgistersd Oftice:
Branch (dica: Bajz Finance Lid.. 41h Floor. PTS1 Building, Ganda Cir, Neas Lagand of Punjsh Restawrant, Alkapan, Vadodara,

Ceo Bajag durto Limebed Complex. Mumbai - Pane Boad, A, Pure -411035

POSSESSION NOTICE (FOR IMMOVABLE PROPERTY)

(As par Appendix IV read with rule 8{1) of the Security Inleresl Enforcement Rules, 2002)
‘Wheeas, ihe undersigned taing the Authorzed Offcer of Bajaj Fimance Limised {BFL). undar the provisions of the Securilization and Recorstruction of
Firanciads Asgels and Enfarcemant of Sacurity nfems) Al 2002 and in geerise o porsers oanlerad ander Sec, 13102 nead willk RBule 3 al the Secimily inferesi
[Enforcement) Rules, 2002 ssued demand notice under Section 13(2) of tha Act by reglslered pesd ["Nokies "} calling wpon the BoarowsersCo-bormoaars
mantionad hareundar o repay tha amount mentioned inthe notce Wis, 33{2) of the sakd Aciwthina poriod of 60cays fromihe dake of receipt of the sald nodica.
The Borrowers! MortgagoraGuarantors named pzlow having falled o rapay the Baid amount, notce ia heraby giwen o the Bomowersforigagors' Guarantors
ared puslic: i genesal el e undersigred his Gaken Symibolic Possession of (Fe propemy described hersin beiow m pxercige of poseers comferred o me unter
tap1 304 of the sadAct aad with Aude 8 of the Sacurdy Interest (Enforcemest) Rules 2{102
The boerowers i pamicslar and public in gensral are herehy cautionad natio-deal wilky the aid propesty ard any dealng with 1his propariy will be subject b e
charge of the Ba@| Finznce Limited. for the amourd mentioned hargin below akong with imenest therean al contractad &t
The Borrawer's aflention gsinvibes o prowissons of sué-3ection (8) of gection 13 ofihe Act, im respecd of time avaiiahle, in mdeem ihe securod assels

Lo#n Accownt No./Name of the
Borrower(s)f Moripagor]s1\Guaranions)

Descrigtion of Secured
immavakbie Propariy

Dale of Notice U/s.13(2) and
Llfs. 13(2) Noliee Amsount snd
Dale o1 Pogssseion

LAM: SAZRLP4B445524

1. Ashwinhkai Fubckamdhhai Agrawal
|Horrowerh

Hilzmbes Ashwinhhai Agrawal

Description of the Immaovable Property

[Co-Barower)
Bodh Af; 1=t Floor, Gayair Shopping Center,

Diate : 10.06,2026, Placa : Halvad

Authonsed Officer, Canara Bank

Flat No-Bi201, Mahalzemi Residency, Plet no 11 to 16, Revenue Survey Number 525, Block no 526 paiki 1, Beside Megha Plaza,

Gundi Fafiva. Zanda Bazar. Basoda. Gaiarm-

All that piece and parcel of the propery heing Tikka Mo, 473, Sanmey
P01 P87 5473, Totz! Land Area ¥30-38-08 5. ML KA, Land Palkkl
First Feagr, Admeasuring abool Gonsiructicn Area 133-78-08 5y, ME.
and Second Floor Admeasuring abowt Construction Area 75-48-15
S0, M, Total Admeasurng about Gonstuction Area 209-26-27
So.mib sftutad ab Gayakn Shoppeng Gentes, Nr. Guendali Faliya, Wilsge
Fadra, Taluka Fadra, Sub-District Padra, Destrict Vadodara, Gisgara

28032026

on ™ il 5 B e o

R=.22 91 697/
{Rupees Twanty-Two Lakh
Ninety Ore Thousand S
Hundred and Mimety Sewven
Qndy) as on 20032026

Place : Vadodara

Maje: - Palsana, Surat, Gujarat, 394315 Bounded by North-Open Space, South-Flat No. 202, East-Passage, West-Adj. Building. e State and It s Bownded as under: East By Road of Main Bazar, West: | Possession Date:
Home First Finance Company Indéa Limited By Ten Feet Road, Maorth: By House of Padra Nagar Magrik Bank, 17/06/2026

Date: 19-06-20:26 Sdi- Authorized Officer, South: By Ten Feet Road

Place: Surat Dindoli, Gujarat Home First Finance Company India Limited Date : 17.06.2026 Si/- Aulhorised Officer,

Baja) Finance Limiled

= .

epaper.financialexpress.com

"'q.'v_.-'

: . . Ahmedabad
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@ PASUPATI ACRYLON LIMITED PURSHOTTAM INVESTOFIN LIMITED @). HINDUJA HOUSING FINANCE LIMITED| | = ) H( ANCE F )
= CIN:L50102UP1982PLC015532 Regd. off: L-T Menz. Floor, Green Park Extension, Delhi-110018 L hpe i = Registered office at: 2009-20 0 oor, Mag
b:f.g . . : . b Corporate Office: No. 167-169, 2nd Floor, UMMEED .
' Regd. Office : Kashipur Road, Thakurdwara, Distt. Moradabad (U.P) o CIN: LES9100L1988PLCO33799, Website: www.purshottaminvestofin.in, RrLL | L Anna Salai, Saidapet, Chennai-600015. weren vnat obal Park, Sector-58 gr aryana i
Corp. Office : M-14, Connaught Circus (Middle Circle), New Delhi-110 001 Email:purshottaminvestofin@gmall.com, Ph. No. 011-46067802 Branch Office: F8, First Floor, Mahalaxmi Metro Tower, Sector 4, Vaishali, 09° R2016P 10057984
c | ;I'el.. [l\lé . 91-11t-.4762|7400, Fa)\(NN(l; 2.31-11-47627497 y | HGTH:E Ghaziabad, 201019 Email: auction@hindujahousingfinance.com DEMAND NOTICE U/S(13)2 SARFESI ACT
-mail : secretarial@pasupatiacrylon.com; Website : www.pasupatiacrylon.com | | o __ . . _ _  —=~ i itizati
pasup y pasup y SPECIAL WINDOW FOR TRANSFER AND DEMATERIALISATION ZRM: RAKESH GUPTA - 9873925255 As the loan account bec':ome.NPA therefore authorised officer u/§ 13[2] the Securitization
and Reconstruction of Financial Assets and Enforcement of Security Interest Act, 2002 had
NOTICE OF SPECIAL WINDOW FOR TRANSFER AND OF PHYSICAL SECURITIES RLM: Mr. Arun Mohan Sharma- 8300898999 issued 60 days demand notice to Borrower/Applicant/Guarantor/Mortgagor as given in the
DEMATERIALIZATION OF PHYSICAL SHARES v R T i L e a o RLM: Mr. Parmod Chand - 9990338759 « RRM: SHASHI MISHRA - 9718025302 table. According to the notice if the borrowers do not deposit the entire amount within 60 days,
This s In furtherance o our NewspaperAdverfisament published on 187 February, 20268187 | PUBLIC NOTICE OF PHYSICAL POSSESSION OF IMMOVABLE PROPERTIE the amount will be recovered from auction of mort roperty/secured ts mentioned
Pursuant to SEBI Circular No. HO/38/13/11(2)202.6"\/'IRSD'POD/I/3750/2026 dated April, 2026. We hereby referate that Pursuant to SEBI Circular No. HORSEN 31 (£)2026-| UBLIC NOTIcE @ SICAL POSSESSION 0 0 0 3 be?o?/v. ?Eerefore, teheeggrr%v?/erszre ?nli‘grr?]e(?to d%pggﬂﬁhpe%%?(irg Izg%uafnoﬂrs]fZIanewitﬁ tﬁe
30" January, 2026, all shareholders are hereby informed that SEBI has provided MIRSD-PODIATS0/2026 dated 307 January 2026, all Shassholdars hareby again infored | | 10 future interest and expenses within 60 days from the date of demand notice, otherwise under
a Special Window of one year to facilitate shareholders in lodging/re-lodging that a Special Wendow for transfer and demateralizabion (demat) of physical shares wi 1. Mr.VIJAY SHARMA (Borrower) the provision of 13[4] and 14 of said act, the authorised officer is taking possession for sale of
transfer requests for physical shares. remain open up o Febreary 04, 2027 ' 2. Mr.SUDESH SHARMA (Co-Borrower) . the mortgage property/secured assets as given below.
This special window remains oben from 5" February. 2026 to 4" February. 2027 E - : : Both at- I-131 C, Gali No - 9, Garhwali Mohalla, Laxmi Nagar, Shakarpur Baramad,| |Borrowers to take note that after receipt of this notice in terms of 13[13] of the act 2002, you
Specia . pen Y, _ n, The said special windaw shall also be avadable for such iransfer requests which were purchased| | East Delhi, Near Mother Dairy, Metro, New Delhi, Delhi, India - 110092 are prohibited and restrained from the transferring any of the secured assets by way of sale,
and is available for Iodglng/re-lf)dgmg of transfer deeds Qf physical shares that pricr 1o Apeil 01, 2019 and had not lodged the shares for transfer o had lodged the shares 15t | LAN No. DL/DEL/PAND/A000001106 lease or otherwise, without prior written consent of the secured creditor.
S . ) . _ .
wete sodpurase prior o 11 Al 201, and lso vaiae for such St | |, bk sendes o e efcancy 1o documansrorosor| Wntss i Oir a0 S0Au 2078 assdy DM Cort G hphysi posesion| SN aetons i e ovars s ) Wl 3 of he ety e
requests which Were Submitisd earlier and Were rejected | retumed not atiended y — Jotherwise. Furiher, ihe securities so ransferred shail ba mandatcrily credited to the ransferee | |of the property being All that piece and parcel of AUPPER GROUND FLOOR (BACK SIDE), FLAT| | inon the payment of the complete outstanding d tioned below before the publicati
to due to deficiency in the documents/ process/ or otherwise. i LY AR = s TV ) , upon the paym . piéte ou Ing dués as mentioned below before the publication
. _ _ o ority in damat moda and shall be undes lock-in for s perod of one yaar from the date of regsiration | [NO. 2, AREA MEASURING 600 SQ. FT., BUILDING NAME “SIGNATURE HOMES”, BUILT ON| | of auction notice, which thereafter shall cease to exist
Shares transferred, pursuant to this Special Window, shall be mandatorily issued | o transfier. Such securties shall not be transterrediienmarkedipledged during the said lock-in| |RESIDENTIAL PLOT AREAMEASURING 133 SQ. YARDS, OUT OF KHATANO. 128, KHASRA| [g; : Date And Amount Of Demand
only in demat mode, after following the due process and such shares shall be | |neriod. The cases involving disputes between wansferce and transferae; and sacuries| [NO. 365, SITUATED IN VILLAGE: SARFABAD, SECTOR-73, PARGANA & TEHSIL: DADRI,| (o, | Name Of Borrower/ Applicant /Guarantor /Mortgagor Notice U/S 13[2]
locked-in for one year from the date of registration of transfer. During the said fransferred 1o the Investor Education and Pralection Fund (IEPF) shall not be considered under[  |DISTRICT: GAUTAM BUDH NAGAR, UTTAR PRADESH has been taken over by M/s Hinduja 1 | 1. Sujay Ray S/o Subal Ray (Borrower) 08-June-2026
lock-in period, such shares shall not be transferred/lien marked/pledged. this window. Sharsholders are encouraged to take advantage of this opportunity by n_lrnishir'r; Housing FinanceLtd. On12-06-2026. . . 2. Meeta Ray W/o Sujay Ray (Co-Borrower) Rs. 3,91,592/- (Rupees Three
Eligible shareholders, who wish to avail this opportunity, are requested to submit | |tha Criginal Secysity Canificates, Shara Transfer Deed, Client Master List (CML} and al oiher| | The borrowers in particular and the public in general are hereby cautioned not to deal with the 3. Shamasher S/o Chhuttan (Guarantor) , Lack Ninety One Thousand
their original share certificates and transfer deeds alongwith the requisite |  |documents listed in the above-mensoned SEBI Circutar, to the Company's Registrar and Shars| | Property and any dealings with the property will be subject to the charge of M/s Hinduja Housing All Above Residing- Near Prathamik Vidhyalay, Khawri Five Hundred Ninety Two
e : ; ; ) : - etattm ! L T ¥ } 2 s Finance Ltd Awwal, Bilari, Moradabad, Uttar Pradesh-244411 Only) As On 08-June-26 +
documents, within the above mentioned period, with the Company’s RTA, at their Transfer Agents (RTA), i.e. MAS Services Limited (Unit Purshoftam Investofin Limited), T-34. | -

- - 3 i ! Loan No- LXMOR04124-250037695 Further Interest And Other
office: MCS Share Transfer Agent Limited, 179-180, 3rd Floor, DSIDC Shed, Okhla |  |lind Floor, Okibéa Indusirial Area Phase-ll Mew Delhi 110020, In case of any queres.| |To, Loan Agreement Date: 31-May.-2024 Charges From The Date
Indudstrlal Area, Phase-l, INeW Delhl-|1q1(30§0. Egr Iahny@query, you may contact by sharehciders are requested 1o raise & sendce request 1o RTA &t investon@imasseny.com/ ; mr- r::g:agg%ga?gl)?(BOTTOV;’er) Loan Amount of Rs. 4,00,000/- 09-June-2026.
sending an  emai at elpdeskdelhi@mcsregistrars.com  or| |info@masserv.com or i the Company atpil. cs0 187 @gmail.com. R o-borrower) _ Description Of Mortgage Property:- Property Having Land Measuring Area 75.735 Sq.
secretarial@pasupatiacrylon.com For Purshottam Investofin Lid Both at- Flat No 203 Second Floor Front Rhs Without Roof Rights Plot No 586 Khasara No 32| f mirs. Situated At Village Khavari Avwal Tehsil-Bilari, District-Moradabad, Uttar Pradesh,
The Circular can be accessed at https://pasupatiacrylon.com/wp-content/uploads/ & |'l Ajanta Park Khoda Colony Ghaziabad, Gaziabad, Metro, Ghaziabad, Uttar Pradesh, India-201002| | Baounded As: East- Road 8 Feet Wide, West- House Of Shri Savir, North- House Of Udayvir,
2026/02/SEBI-Circular-for-Special-Window_30.01.2026.pdf : Ankit G LANNo. DL/RJPIRJPC/A000000021 sauth-House. 0 Haryir

: o Diate: 18.06.2026 HGUpta | l\hereas vide Order dated 30-06-2025 passed by DM Court, Gautam Buddh Nagar the physical| [Date : 19.06.2026 Authorized Officer, Mr. Gaurav Tripathi Mobile- 9650055701
) p
For Pasupati Acrylon Limited Place: Delhi Company Secretary and Compliance Officer | | ossession of the property being Al that piece and parcel of FLAT NO. 203, SECOND FLOOR, 2| | Place: Gurugram UMMEED HOUSING FINANCE PVT. LTD.
Sd./- BHK, MEASURING 60 SQ. METER BUILTUP AREA, PLOT NO. 5 & 6, KHASRANO. 32, AJANTA
Date : 18" June, 2026 Bharat Kapoor . PARK, KHORA COLONY, GHAZIABAD, TEHSIL & DISTRICT: GHAZIABAD, UTTAR PRADESH.
Place : Thakurdwara Company Secretary has been taken over by M/s Hinduja Housing Finance Ltd. On 18-06-2026.

The borrowers in particular and the public in general are hereby cautioned not to deal with the
\ property and any dealings with the property will be subject to the charge of M/s Hinduja Housing
REinance Ltd.

PROTIUM FINANCE LIMITED

] &Formerly known as Growth Source Financial Technologies Ltd.) 7 ‘ FORM- G S - -
istered & Corporate Office Address: 7th Floor, Block B2, Phase -1 j Date: 18.06.2026, Authorised Officer,
l'ﬂtll.lm gu- oanI:iothEd e:F;a;k I'E’;ahadl VI|EE?G Off. bWeszslbnoE)éprﬁs?]nghmay INVITATION FOR EXPRESSION OF INTEREST FOR Place: Ghaziabad Hinduja Housing Finance Limited B RPR?FECIES cePO!;rAdePR“gé.l;sEt I;IOMITED
ama Industrial Estate, Goregaon Mumbai- aharashtra egistered and Corporate Otfice address: 3B, 0 40,
PUBLIC NOTICE (Under Rule 3 (1) of Security Interest (Enforcement) Rules, 2002) PARAM RENEWABLE ENERGY PRIVATE LIMITED bt 3rd Floor, Phoenix Paragon Plaza, L B S Marg, Kurla (West)
SUBSTITUTED SERVICE OF NOTICE U/s.13 (2) of SECURITISATION AND RECONSTRUCTION ENGAGED IN RENEWABLE ENERGY / OPERATION & MAINTENANCE =1 ADITYA BIRLA Mumbai — ’ ’ :
. QF I;INA:;ICIAL ASSE':]'S AND ENFORCEMENT OFdSEClURIT: INTERES; AC;]'I'. 2032% = SERVICES/ ENGINEERING SERVICES AT GUJARAT 1 d CAFITAL LOANS INVESTMENTS INSURAMCE PAYMENTS
e epapment of he-Credt aciny mated by tnem fram ot Fnance Limied (Famety| _|(Under Regulation 36A(1) of the Insolvency and Bankruptcy Board of India (Insovency| [l (For Immovable Prasort) Eas Bl SUL o SARFAES! Act & Rules
known ‘as Growth Source Financial Technologies Ltd. and before that known as Growth| [Resolution Process for Corporate Persons) Regulations, 2016) ADITYA BIRLA CAPITAL LIMITED : operty . .
Source Financial Technologies Pvt. Ltd.), their loan credit facility has been classified as Non- N RELEVANT PARTICULARS Reqistared Office © Indian Rayon Compaun: val, Gujara-362246, Branch Address at - Whereas, _The_under§|gned belpg the authorized officer of PROFEC_TUS CAPITAL PRIVATE LIM-
Perfo(;n:jmg As(isetstgn th? bgol|<s of NBEC ag per RBItgmdbeImes there(tjo. Therteafte1r,3E\lzliF(ic rtmﬁs NO Plof Ka-17. Vyzva Suiltag, 2ne Flooe, Barakhamba Aoad, haw-Cel-110001. ITED, Having its registered office at 3B, 35 to 40, 3rd Floor, Phoenix Paragon Plaza, L B S Marg,
ssued demand notices to below mentioned respective borrower under section of the i i itisati i inanci
Securitization and Reconstruction of Financial Assets and Enforcement of Secdrity interestAct | | T Name of the corporate debtor along - |Param Renewable Energy Private [$ee Rula B (1) of the Security Interast {Enforcement) Rules, 2002] Eﬁ;{l)arézvn?:'gt, (I\)I:cusnggzlrituT:tZI;;I'sI}eAittec%glzsaart]?::]Zr)\(grlézgzr;st;\tljvztrl: got;ff;:ggnucr:ggf‘g:g:;: qg
2002 (SARFAESI Act) on the last known addresses of the said borrowers thereby calling upon with PAN & CIN/LLP No. Limited Symbelic Poxessian Hytice {or immovable Fmp!rt!,r} (12) read with Rule 3 of th¥a Security Interest (Enforcement) Rulesp2002 issued Demand Notice dated
B B T e e e Do Nomcers §IN: U74999GJ2019FTC 105358 1 seci of the AmAGETALaN Detwen Adya Bl ance LIS anc Aty s Capita | | 130Aprl 2026 caling upon the borrower 1) SHRI HARI ENTERPRISES Prop. M. RAMAN SING-
expenses, cost, charges etfc. as stated in the said demand fnotices. However, the (ser¥ice is alsc)> S.G. Road, Ahmedabad, Gujarat-380051 :;_‘"':II i i f_l IJ'_I:_":' :-.:”r (“..“* "j Lf; “T' T::: ' _':_"m:-__- = 5_'11'r_ “ ' __-I':'ff_- | e 5) VINEET KUMAR SINGHAL 6) KAMLA DEVI to repay the amount mentioned in the Notice beingRs
being done by us by way of this publication as per Rule 3 of the Security Interest (Enforcement : : - TS LT TN S PRNE L LU, S BT St cld IR e L P T i 3,99,81,497/- (Rupees Three Crore Ninety Nine lakhs Eighty One Thousand Four Hundred Ninety
Rules, 2002 (SARFAESI Rules) 3. URL.of websits — _ hitps //paramrenewableenergy.ibc2016.net AR b TGER istigti Ay, O 00 '_"I 'j'_:;"-":' B 'II_'"’__" gLl L Seven Only as on date 07th April 2026within 60 days from the date of receipt of the said notice.
Date of 13(2) | p.io of NPA 4. | Details of place where majority of fixed Not Available i iI'L ,U ;".'“:'l“.':r'l"'".'ll. 3 ;'“._".'".l.r.,.:_.l nr:'.ll'.l' 5 ranlianed balow. stands transfarrad o Adilys The borrower having failed to repay the amount, notice is hereby given to the following borrowers
S.| Loan Account No./Name and address of Borrowerand | __Notice | assets are Iocajted _ :.:I,“' el B "--II;I;- g, 'II’ it oificer ot ity Bivia Capital Limited and the public in general that undersigned has taken possession of the property described herein
N. Co Borrower/s Total outstanding dues (INR) | 5. | Installed capacity of main products/ Not Availabl under (b Securdization and Rgconsiouction of Financal Assets and Enfogement of below in exercise of powers conferred on him under sub section (4) of section 13 of the Act read with
as on below date " | services otAvaliable S Lt Bl I3 (6 LE RS e i et ;, owers canferead Loder | | Rule 8 of the Security Interest (Enforcement) Rules, 2002 on this 17th June, 2026.
1. | Loan A/c No.: GS002MF02271151 . | 13.05.2026 | 06.05.2026 Suanti ardvals of e Tucs) Eaclion 1301 2) rap wiln fusd 3 ol the: Sectrilyiniiresl Enfreerear) Rilse: 2007 s The borrower in particular and the public in general is hereby cautioned not to deal with the property
(Borrower) 1. Aarti Enterprises Thtough lts Proprietor | s, 46,79,442.80/- (Rupees | | 6. | uantly anc vaue o main produdisi oy ayaijapje - derpans nobice faler 3100 2096 2l upee he Sorrawars same s Mr. Umesh Kiemar | | @nd any dealings with the property will be subject to the Charge of PROFECTUS CAPITAL PRIVATE
arti Kumari W/o Ashok Kumar. Address: Ground Floor, | Forty Six Lakh Seventy Nine services sold in last financial year and Prabha, Also Known As/flias Prabha Devi, 12 reapay the amowns mertioned in bhe LIMITED for an amount Rs 3,99,81,497/- (Rupees Three Crore Ninety Nine lakhs Eighty One
D-50, Khasra No. 75/5, Naresh Park, Nangloi, New Delhi ] Py M
T . ) ) ) F;rrl:;l'}s:::::l;gml:;tg:ge 7. | Number of employees/ workmen Not Available : Wik | r;llThFl:. iElﬂ'ﬁ:? _'.11-;;:| |ﬁupl;r.-; Twa }’:-..I-IIII'I 1F T ::lll_lrI 'I:II||| T 1.:‘|.Lh:-: !'|I||||:1:||-I e ;I;]housanclil trl]:OUI' I;Iungrt?]d Ninety Seven Only) as on date 07th April 2026 and with interest
-B 1. Ashok K Krashan K pr— - - - - howsan reg Hundrod Sixty-0One and Paise Thirty-Four Qniy) © aukslanding ereon, all the cost and charges.
g?zar?;rlz)l‘:vn?;)ri D/osV?nodl:(muranrasr./g\dt;::ssa:nH ul\rlt:)ar” First | to oe':mras-:#;::'22'%23&“ 8. Euﬁhqr details InCIUQIng last available| Details can be sou'ght by sendmg a aricnat arredrs | including accrued f&le charges) and interest L 2.’ EIE- .r.I]I-.'E fc-r Luan Al The borrower’s attention is invited to provisions of sub-section (8) of section 13 of the Act, in respect
Floor, Khasra No. 42/21, Extn.-2, Nangloi West, Delhi - 9 and (v,vt'her ‘;,,‘;,,g;s flnanC|§Istatemeqts (with schgdules) of two rgquest to Resolution Profess_|onal at: Na. ABND TL ODOO0DSO1DAS with 1 B days o e date of raraipt ef 1 il of time available, to redeem the secured assets.
110041 (Co-Borrower 1., 2.); H. No. GL-1, Gali No. 2, Sabha years, lists of creditors are available at URL: | cirp.paramrenewable@gmail.com 1:’15 :I:i:r“-'.;:l.«_ ='-u-|_|_-__:l'_I.-__':L'_I!-.I'I'ltn Inr-I o, | | ; I- A 5l ‘-'!l||1 .'-.I”.E.-:I;-I.::L.- |Ir|: Model of VTR ChieT Category of | Type of
Pur Village, Shiv Mandir, Delhi - 110094 (Co-Borrower 1.) | _ 9. |Eligibility for resolution applicants under|Details can be sought by sending a e e ,;;"T',T B Machinery Machinery | Machine
Description of the said property: Supplier/OEM Name: Leena Extrusion, Description of Goods: section 25(2)(h) of the Code is available at|request to Resolution Professional at: et e B g e [ e | k ok HCG-100 Centreless Grinding | BhagwansonsCentreless Grinder | Engineering | NEW
Extrusion Coating Lamination Machine, Model Lance(F) 75/1750 MM for Fabric with Turn Bar URL: cirp.paramrenewable@gmail.com s Ir' kS e AT - eoRcUnty el enircamanty R Machine with improved
and Both Side BOPP Lamination with Auto, Qty: 1.000, Invoice No. & Date: 19 dated 20.12.2023 : : : arcoe WIS e : — : —— - —
- 10. | Last date for receipt of expression of interest | 0407 2026 e Braan parhisular ana .|| pabihe 0 geraral 5 hersby caulionsed ool o deal weh Dispersion Kneader Machine 25 Ltrs | Ravi Engineering Corporation | Engineering | NEW
2. [Loan Afc No.: 65050MF02491942 : | 15.05.2026 | - - . : .p. - — and adty dealings with he grapecty will b subject te he Sharge of e Adilya Rubber Mixing Mill 12 x 30 Ravi Engineering Corporation | Engineering | NEW
(Borrower) 1. Nukriti Traders Through Its Proprietor Rs. 27,69,671.74/- (Rupees 11.|Date of issue of provisional list of 14.07.2026 Birla Captz Limiled far ar amaurt Rs. 2.23.95,361.341- (Rupees Twe Crores Twenty- D= Tvos Hodradic Prass 200 Tors | Barsat Enareorna Worke | Enaireerma | NEW
Pradeep Sheokand S/o Jaibir Sheokand. Address: ) Twenty Seven Lakh Sixty prospective resolution applicants T Three Lakhs Ninety-Five Thousand Three Hundred Sicty-0ne and Paise Thirty-Fooar Only) iar Type ryaraulic Fress ons, arsat Engineering Works ngineering
Ground Floor, Godown No. 160, Ranhola Road, New Delhi, | Nine Thousand Six Hundred B B v way ol outstanding pringipal arneses (inclugag accrued fale shames) ard inlarest Gl Model No. (BER 14 2 U PC)
West Delhi, Delhi - 110041 (Borrower 1.) Seventy One and Seventy Four 12.| Last date for submission of objections 19.07.2026 JT_-_'I,'_-:__,I:UE{_- .-.-m S e By Filter Machines, Paper roll unwinding H.S.P TECHNOLOGIES Engineering| NEW
»(‘\%(:l-rBe:rsrol‘:-’Z(r)) lll'ez:‘gol!lKSa:!lIirwéougﬂtbgc?lgg?kl_a;xdrﬁi Park Paise 0“'Y).as on 15-95-2026 to prOWS'O”aI list R Ihe I & Atenlan o ke in e prowisians a1 sufEsaction s ol Sechan 150k na & online slitting m/c, Blade type pleat-
Nangloi Nilothi, Punjabi Bagh, New Delhi - 110041 (Co- togethe(; WIltnh fuhure erest 13.| Date of issue of final list of prospective agt, in e I-n el L vzl "-'- o riciem (e sErren el ing m/c, Cross cutting |
Borrower 1.) 2. Pradeep Sheokand §/0 Jaibir Sheokand and other charges. resolution applicants 29.07.2026 Descriptior: of the Immevable Pragerty- COLLERTAL DESCRIPTION OF THE PROPERTY TO BE MORTGAGED
Add,e‘:s. F-40, Laxmi p‘;rk Nanaloi N-|oth-'F'> niabi Baah . . . AlInat Bart w Parcel of Propedy Beaneg - “roarty heing Besideatal Fiot ke b Pocsat - pPROPERTY TYPE :- INDUSTRIAL PROP. AREA :- 11095 Sq Ft Property Owner - RAMAN SINGHAL
New Dell-li _ 1'100);” I(Co-B"orrov?erIZ ; I, Funjabi bagh, 14.|Date of_|ssue Of information memorandum, 13, i Seclar- & ;' 1 e tyoul plan ot Kansts Besicentalt Schens Deti- A0, admeasunng PROP. ADD :- property located at Plot/Property No. A-4/3/1, situated within the Industrial Area
s : - | — evaluation matrix & request for resolution |03.08.2026 "3 50. Milrs., crs cl by Umesh Kumar, and bounded as fofaws < £dsi: Plot Ha. 57Rorth SSGT Road, Tehsil & Distt. Ghaziabad (Uttar Prades:h)-2013(’)1 Demarcation : North- Road soft
o Bt e oD e R v Banl Mgkl N, Do plans to prospective resolution applicants et Na 12 8 15, Vst Plot N T5Sautn. Kot 24,00 Wies wide, South- Other Property, East- Plot No. A-4/3/2, West- Plot No. A-4/3.
of Goods: Extruder Machine 5" x aterial Nitrated Screw Barrel, Model Name - T15, — : _ ) , - , East- -A-4/312, - - A-413.
8465, Qty: 1 Set, Invoice No. & Date: GTLLP/2023-2024/033 dated 11.11.2025 | |15 |Last date for submission of Resolution Plans | 02.09.2026 DATE: 17/06/ Eﬂl_ﬁ- T B Place: Distt. Ghaziabad (Uttar Pradesh)-201301 Sd/- Authorised Signatory,
We hereby call upon the borrower stated herein to pay us within 60 days from the date of| [ 16. | Process email id to submit Expression [ gir naramrenewable@gmail.com PLACE : New Delhi Adlitya Birla Capital Limited) § - PRSEIT TIPS PROFECTUS CAPITAL PRIVATE LIMITED
this notice, the outstanding amount of more particularly stated in respective Demand Notices of Interest ' '
issued, together with further interest thereon plus cost, charges, expenses, etc. thereto failing Details of th tc debior - -
which we shall be at liberty to Sale proceed against the above Secured Asset(s)/Immovable| | 17.| Detalls of the corporate debtor's Corporate Debtor is registered under
Property (ies) under Section 13(4) of the said Act and the applicable Rules not limited to registration status as MSME MSME UDYAM Registration Number is - —
taking po,z.s)ession and ?e)lling the secured asset(e)ntirely at the risk of the said borrower(s)/co UDYAM-GJ-01-0050515 Ansal Propertles and Infrastructure Limited
borrower (s)/Legal Heir(s)/Legal Representative(s)at your own cost and consequences. : .
Please note that as per section 13(13) of the SARAFESI Act, all of you are prohibited from Sdr- . Corporate Identity Number: L45101DL19§7PLC004759 )
transferring by way of sale, lease or otherwise, the aforesaid secured assets without prior Mr. Khushvinder Singhal I L venr Regd. Office: 115, Ansal Bhawan, 16, Kasturba Gandhi Marg, New Delhi-110001
written consent of the Bank. Any contravention of the said section by you shall invoke the Deemed Resolution Professional Telephone: 011-23353550, 91-8744097501; Website: www.ansalapi.com;
Efg\ﬂlsf’(;r?‘l’r'ft'ﬁ:‘ssrg;;féd down under section 29 of the SARFAESI Act and / or any other legal In the matter of M/s Param Renewable Energy Private Limited Email: contactansalapi@gmail.com; shareholderservice@ansalapi.com
Please note that as per sub-section (8) of section 13 of the Act, if the dues of Protium Finance Reg. No. IBBI/IPA-002/IP-N00888/2019-2020/12833
Limited (Formerly known as Growth Source Financial Technologies Ltd together with all Costs, g Regd. Address with IBBI: EXTRACT OF THE UNAUDITED FINANCIAL RESULTS FOR THE QUARTER AND PERIOD ENDED 30TH SEPTEMBER, 2025
charges and expenses incurred by Protium Finance Limited (Formerly known as Growth Source H No. 399. S 12-A. Panchkul ' H 134112' (Rs. In Lakh)
Financial Technologies Ltd are tendered to Protium Finance Limited (Formerly known as ouse No. 399, Sector 12-A, Panchkula, Haryana - 1. '
Ghrowth Smérce Finaﬂchall Te%hnoltl)c?ies Ltd e}t an)(ljtti)me before the date fixed fé)zsale orltrinsfer, Email Regd. with IBBI- kvsinghal@gmail.com STANDALONE
the secured asset shall not be sold or transferred by Protium Finance Limited (Formerly known Date: 19.06.2026 i - Ci i
as Growth Source Financial Technologies Ltd, and no further step shall be taken by Protium Place: Chandiaarh Emai ForCCO;reSF;\?nqigﬁ%%r%%%rsa?srenzvi%ﬁleg%gﬂ)agb%osrg SL. PARTICULARS Quarter ended Period ended Year ended
Finance Limited (Formerly known as Growth Source Financial Technologies Ltd for transfer or : 9 ontact No.: an / No. 30/09/2025 | 30/06/2025 | 30/09/2024 | 30/09/2025 | 30/09/2024 | 31/03/2025
sale of that secured asset.
Date: 19.06.2026, Sd/-, For Protium Finance Limited, (Unaudited)|(Unaudited)|(Unaudited) (Unaudited)!(Unaudited) (Audited)
flace : New Delhi Authorised Officer 1| Total Income from Operations (Net) 716 | 1277 | 19540 1993 | 27863 | 64644
2 | Net Profit/ (Loss) for the period (before Tax, Exceptional and/or Extraordinary items) (74) | 1,332 | (14,263) 1,259 | (13,937) | (125,710)
\ Utkarsh Small Finance Bank Zonal Office: 9B, Pusa Road, Rajendra Place, New Delhi, Pincode-10060 3 |Net Prof?t/(Loss) for the period before tax (after Exceptional and/or Extraordinarly items) (74) 1,332 (21,222) 1,259 i (20,896) | (171,021)
) s SRR Registered Office: Utkarsh Tower, NH - 31 (Airport Road), Sehmalpur, 4 | Net Profit / (Loss) for the period after tax (after Exceptional and/or Extraordinary items) (63) | 1,321 (21,196) 1,259 | (20,839) | (162,933)
-:Thm :::::;:mm :, -;:.,::,:} Kazi Sarai, Harhua, Varanasi, UP - 221 105. 5 | Total Comprehensive Income for the period [Comprising Profit/ (Loss) for the |
PRAEIGCEIEN = : : period (after tax) and Other Comprehensive Income (after tax)] (63) 1,336 (21,114) 1,273 | (20,735) | (162,916)
[See proviso o rule 8 (6) 6 |Equity Share Capital 7870 | 7,870 7,870 7870 | 7,870 7,870
SAI_E NOTICE FOR SAI_E OF IMMOVAB I_E PROPERTIES 7 |Reserves (excluding Revaluation Reserve)as shown in the i
E-Auction Sale Notice for Sale of Immovable Assets under the Securitisation and Reconstruction of Financial Assets and Enforcement Audited Balance Sheet of the previous year - - - - | - | (189,917)
of Security Interest Act, 2002 read with proviso to Rule 8 (6) of the Security Interestl(Enf_orcement) Rules, 2002 8 | Eamnings Per Share (of Rs. 5/- each) (for continuing and discontinued operations) - [
Notice is hereby given to the public in general and in particular to the Borrower(s) and Mor’[gagorgslzI that the below described immovable property mortgaged/cha ged to the Secured . : 5
Creditor, the Constructive Possession of which has been taken by the Authorlsed fficer of UTKARSH SMALL FINANCE BANK LIMITED, ( herein after known as “the Secured Creditor”) 1. Basic (0.04) | 0.84 (13.47) 080 | (13.24) | (103.51)
will be sold t(J)n ‘Asi (IjS whereis”, “Asd is whgtls Iand Whatgvertpere |sd basmtﬂrough E- auctlonforrecoverdy of amoblfnt rrElentloned in htableﬁelcﬁw e{}\(l)ng vlglth fulrthfer l{/rll/’[gre%’[1crl1aégespcostl_agd 2 Diluted: (0.04) | 0.79 (12.66) 0.75 |  (11.67) (97.33)
expenses being due to secured creditor. It is hereby informed you that we are going to conduct public E-auction through the Web Portal o ndia Pvt. Lt : i i i . R | : i
https://www.bankeauctions.com. Note: The above is an extract of the detailed format of the Un-Audited Financial Results for the quarter and period ended on 30th September 2025 filed with the stock exchanges
Sr.| Loan Name of the Borrower/Mortgagor Amount & Date Date & Type| Amount as |Reserve Price| Bid E-Auction | Inspection pursuant to Regulation 33 of the SEBI (Listing Obligations and Disclosure Requirements) Regulations, 2015, as amended. The full format of the said standalone financial results are
No.| Account Guarantor (Owner of Demand Notice of on date |Earnest Money/incrementDate & Time |Date & Time available on the stock exchanges website(s) at www.nseindia.com,www.bseindia.com and also on Company's website at "https://www.ansalapi.com/disclosures-under-regulation-46-
| No. | the Property) | U/S13(2) |Possession | | Deposit | Amount | | of-the-lodr.php" and can be accessed by scaning the QR code.
1 115140600 M/s Manoj Creation Through Its Propriter (Borrower) %.22,38,380/- |16-01-2026[k23,57,450/-| ¥30,93,860/-10,000/- | 28-07-2026|20-07-2026 For and on behalf of Board of Directors
00006030|Mr.Manoj Kumar Verma S/o Mr.Dal Chand Verma (Co-Borrower/Mortgager)| 25/09/2025 | Symbolic |(12-06-2026) ¥ 3,09,386/- 11 an(1g(1 om 21-07-2026 ANSAL PROPERTIES AND INFRASTRUCTURE LIMITED
Ms Vandana Vermaw/o Manoj Kumar Verma (Co-Borrower) . Sd/-
EMD Submission | 27-07-2026 | Place of Submission | Utkarsh Small Finance Bank Ltd. Branch Office: - at Utkarsh Small Finance Bank Ltd., Branch Office: - Address: at F- SIDDHARTH GOENKA
Last Date Bids & Documents 20,Sector-18 Noida U.P, Pincode-201301. EMAIL:-sharvanu.dutta@utkarsh.bank& Sharvanu Dutta- 9810621311 Place: New Delhi Whole Time Director
Encumbrances known to the Bank Nil Li[igation agains[ Propertv mentioned in the Description Nil Date: 17th June 2026 DIN 11524566

Description Of Property/ies:-All that gart and parcel of the free hold Commercial properthne shop No-4 on ground floor, ugto ceiling level bearin? area measuring 8.55 Sq. yard, i.e. 7.15
Sq Mtrs. Built-up property No- X/3559, out of khasra No-75, Situated at area of Chemeli Devi Mandir road, Shanti Mohalla, Gandhi Nagar in the Village- Ghondi abadi illaga Shahdra Delhi-
110031. Property bounded By: East : Portion of Said Property West: Road North: Other Property South: Shop No-3

All interested participants /bidders are requested to visit hitps://www.bankeauctions.com and hitps://www.utkarsh.bank for further details including term & conditions, to take partin e- ' I

auction proceeding and also advised to contact ranjit.kurhade@utkarsh.bank.in
THIS IS ALSO A STATUTORY 15 DAYS SALE NOTICE UNDER RULE 8 (6) & 9 (1) OF SECURITY INTEREST (ENFORCEMENT) RULES, 2022.
STATUTORY 15 DAYS SALE NOTICE TO THE BORROWER(S)/MORTGAGOR AND GUARANTOR (S)
Terms & Conditions:1. The E-auction of secured assets is on “As is where is”, “As is whatis”, “Whatever there is” and “No recourse” basis for and on behalf of the secured creditor and to the
best of knowledge and information of the Authorised Officer, there is no encumbrance on said property/ies. The property is beln? sold with all the existing and future encumbrances whether

known or unknown to the bank. The Authorised Officer/ Secured Creditor shall not be responsible in any way for any third part
documents, copies of PAN card, Board resolution in case of company, photo ID and address proof are 6e%wred to be submitted along with EMD which is payable thro R

Utkarsh Small Finance Bank Zonal Office: 9B, Pusa Road, Rajendra Place, New Delhi, Pincode-10060

Registered Office: Utkarsh Tower, NH - 31 (Airport Road), Sehmalpur,
Kazi Sarai, Harhua, Varanasi, UP - 221 105.

aims/ rights/ dues. 2. For partlmpatm%m g-auction sale, Bid [See proviso to rule 8 (6

Aapki Ummeed Ka Khaata

{A Scheduled Commercial Bank)

NEFT/RTGS inname

of “Authorised officer Utkarsh Small Finance Bank Limited” Current Account No 1375200000000003 IFSC UTKS0001375 Address UTKARSH SMALL FINANCE BANK LIMITED,
D37/37 Badadev, Spice KCM Varanasi-221002 ,BRANCH GODWALIA .Once an online bid is submitted, same cannot be withdrawn. Further, any EMD submitted by bidder will be required to SAI-E N OTI c E Fo R SAI-E 0 F I M M OVAB I-E P Ro P E RTI Es
send the UTR/ Ref. No. ofthe RTGS/NEFT with a copy of cancelled cheque on Sharvanu Dutta - 98106213116, Email- sharvanu.dutta@utkarsh.bank. 3)0nly buyers holding valid User ID/ E-Auction Sale Notice for Sale of Immovable Assets under the Securitisation and Reconstruction of Financial Assets and Enforcement
Password and confirmed payment of EMD through NEFT/ RTGS shall be eligible for participating in the e-Auction process of Security Interest Ac 2002 read with proviso to Rule 8 (6) of the Security Interest (Enforcement) Rules, 2002
) Sdf- Notice is hereby given to the public in general and in particular to the Borrower(s) and Mortgagorgzlthat the below described immovable property mortgaged/cha ged to the Secured
Date: 19/06/2026 (Authorized Officer) Creditor, the Constructive Possession of which has been taken by the Authorised Officer of UTKARSH SMALL FINANCE BANK LIMITED, ( herein after known as “the Secured Creditor”)
Place: Delhi Utkarsh Small Finance Bank Ltd. will be sold on “As is where is”, “As is whatis”, and “Whatever there is” basis through E-auction for recovery of amount mentioned in table below along with further interest, charges, costand
expenses being due to secured creditor. It is hereby informed you that we are going to conduct public E-auction through the Web Portal of M/S. C1 India Pt Ltd.,
Ansal P i d Infrastructure Limited https //www.bankeauctions.com.
ansaL A PI c nsat {o?pet}'t I?‘ls ar; -rl:5a130:gf1gg$PLI&IOz759 Sr.| Loan Name of the Borrower/Mortgagor Amount & Date| Date & Type | Amountas |Reserve Price| Bid E-Auction | Inspection
~ Lorporate dentity Number: . . No.| Account Guarantor (Owner of Demand Notice|of Possession|  on date Earnest Money|increment| Date & Time [Date & Time
R L mi Regd. Office: 115, Ansal Bhawan, 16, Kasturba Gandhi Marg, New Delhi-110001 No. the Property) U/S 13(2) Deposit Amount
Telephone: 011-23353550, 91-8744097501; Website: www.ansalapi.com; 1139005000 | MrManibhusan Prasad Kushwaha S/o MrKrishan Prasad | 310,85,480/- | 28-04-2026 | ¥11,44,626/- | X 29,67,800/-| 10,000/ | 28-07-2026 |20-07-2026
Email: contactansalapi@gmail.com; shareholderservice@ansalapi.com 0006016 & Kushwaha ,(Borrower) & Symbolic & ¥ 2.96.780/- y &1 21-07-2026
S ; i o am-1 pm
EXTRACT OF THE UNAUDITED FINANCIAL RESULTS FOR THE QUARTER AND PERIOD ENDED 31ST DECEMBER, 2025 139005000 | Mrs.Arti Devi W/o MrManibhusan Prasad Kusfiwaha |z g 72 683/- ¥9,25,390/ P
0006018 (Co-Borrower/Morf[gager) 09/01/2026 12-06-2026
(Rs. In Lakh) Mr.Parshuram Kushwah S/o Mr.Bihari Parsad Kushwah
STANDALONE (CO'BorrOWBr)
- Mrs.Vibha Devi W/o Mr.Parshuram Kushwah
SL. PARTICULARS Quarter ended Period ended Year ended . (Co-Borrower/ Mortgager) _
No. 31/12/2025 | 30/09/2025 | 31/12/2024 | 31/12/2025 | 31/12/2024 | 31/03/2025 EMD Submission | 27-07-2026 | Place of Submission | Utkarsh Small Finance Bank Ltd. Branch Office: - at Utkarsh Small Finance Bank Ltd., Branch Office: - Address: at
(Unaudited)| (Unaudited) |(Unaudited)| (Unaudited)|(Unaudited) | (Audited) Last Date Bids & Documents 85(%16%%%)10%’ and First Floor, 215, Sonipat, Haryana-131001.EMAIL:-sharvanu.dutta@utkarsh.bank& Sharvanu Dutta -
1 :Total IncF)me from Operatlonsl(Net) | . 1,677 716 21,174 3,670 49,037 64,644 Encumbrances known to the Bank Nil Litigation against Property mentioned in the Description Nil
2| Net Profit/ (Loss) for the period (before Tax, Exceptional and/or Extraordinary items) (362) (74) 1,935 896 | (12402) | (125,710) Description Of Property/ies:- Al the part and parcel of the residential Property comprised in Knewat no. 619 Khata no. 794 Khasra no. 668(3-15) bearing MC. Property ID no. 11C26U43
3 | Net Profit / (Loss) for the period before tax (after Exceptional and/or Extraordinary items) 2,937 (74) 1,535 4,195 (19,361) | (171,021) measuring 71 sq yards 1 biswa 10 biswan which is 1/50 share out of Property 3 Bigha 15 Biswa situated in the revenue estate of kalupur at abadi Baba Colony which is within the limit of MC
2 [Net Profit/ (Loss) for the period after tax (afer Exceptional and/or Extraordinary tems) 3016 63) 1297 1072 (19.542) | (162.933) Sonipat, District Sonipat, Haryana. Property Bounded by- East:Plot of Others North: Gali West:Plot of Others South: Plot of Others
1 . P : .p. . D ’ ’ ’ ’ : 2 1137606000/Winsplast India Private Limited Through Its Director,(Borrower)[Z 1,03,45,770/-/02-05-2026| %1,08,47,421/- | 2,09,88,000/- |10,000/-| 28-07-2026 |20-07-2026
5 | Total Comprehensive Income for the period [Comprising Profit / (Loss) for the 0006057 Mr.Chand Ram S/o Mr.Sultan Singh (Co-Borrower) 20/01/2026 | Symbolic |2s on 12-06-2026 z 20,98,800/- &11 am-1pm|21.07-2026
period (after tax) and Other Comprehensive Income (after tax)] 3,013 (63) 1,258 4,285 (19,476) | (162,916) Mrs.Suresh W/o Mr. Chand Ram (Co-Borrower/Mortgager) |
6 | Equity Share Capital - 7870 | 7870 | 7870 7870 7,870 7,870 EMD Submission | 27-07-2026 | Place of Submission | Utkarsh Small Finance Bank Ltd. Branch Office: - at Utkarsh Small Finance Bank Ltd., Branch Office: - Address: at
| . - . Last Date Bids & Documents Ground Floor GF-19, C-Block,Sushant Lok Phase-1,Gurugram Haryana-122002.EMAIL: sharvanu.dutta@utkarsh.bank
7 | Reserves (excluding Revaluation Reserve) as shown in the & Sharvanu Dutta—9810621311
.Audited Balance Sheet of the previous year - 1 - - - | (189.917) Encumbrances known to the Bank Nil Litigation against Property mentioned in the Description Nil
8 | Earnings Per Share (of Rs. 5/- each) (for continuing and discontinued operations) - i I 1 I 1 1 1 i Description Of Property/ies:- Allthat part and parcel of the Residential Property No-1118,01d Plot No-14, Property ID No-104C805U143, New Property ID No-1CBU2QA9,area measuring
1" Basi 1.92 0.04 0.82 272 12.41 103.51 200Sq Yards, comprised in khasra No-2953,11000/2956, situated in Village-Gurugram, Known as Laxman Vihar, Municipal Corporation of Gurugram, Tehsil and District-Gurgoan Haryana
. Basic : (0.04) . : (12.41) (103.51) _
> Diluted: 180 (0.04) 077 255 (11.67) (97.33) Property Bounded by- East:Other Property North: Other Property West:Gali South: Road
| ' ' ' ) ' ' ' All'interested participants /bidders are requested to visit https://www.bankeauctions.com and https://www.utkarsh.bank for further details including term & conditions, to take part in e-
Note: The above is an extract of the detailed format of the Un-Audited Financial Results for the quarter and period ended on 31st December 2025 filed with the stock exchanges auction proceeding and also advised to contact Mr.Sharvanu Dutta—9810621311.
pursuant to Regulation 33 of the SEBI (Listing Obligations and Disclosure Requirements) Regulations, 2015, as amended. The full format of the said standalone financial results are THIS IS ALSO A STATUTORY 30 DAYS SALE NOTICE UNDER RULE 8(6) OF SECURITY INTEREST (ENFORCEMENT) RULES, 2022.

STATUTORY 30 DAYS SALE NOTICE TO THE BORROWER(S)/MORTGAGOR AND GUARANTOR (S)

Terms & Conditions:1. The E-auction of secured assets is on “As is where is”, “As is whatis”, “Whatever there is” and “No recourse” basis for and on behalf of the secured creditor and to the

available on the stock exchanges website(s) at www.nseindia.com, www.bseindia.com and also on Company's website at "https://www.ansalapi.com/disclosures-under-regulation-
ol best of knowledge and information of the Authorised Officer, there is no encumbrance on said property/ies. The property is being sold with all the existing and future encumbrances whether

46-of-the-lodr.php" and can be accessed by scaning the QR code.

Forand on behalf of Board of Directors known or unknown to the bank. The Authorised Officer/ Secured Creditor shall not be responsible in any way for any third party claims/ rights/ dues. 2. For participating in e-auction sale, Bid
ANSAL PROPERTIES AND INFRASTRUCTURE LIMITED documents, copies of PAN card, Board resolution in case of company, photo ID and address proof are required to be submitted along with EMD which is payable through NEFT/ RTGS in name
Sd/- of “Authorised officer Utkarsh Small Finance Bank Limited” Current Account No 1375200000000003 IFSC UTKS0001375 Address UTKARSH SMALL FINANCE BANK LIMITED,
SIDDHARTH GOENKA D37/37 Badadev, Spice KCM Varanasi-221002 ,BRANCH GODWALIA .Once an online bid is submitted, same cannot be withdrawn. Further, any EMD submitted by bidder will be required to
. : ’ send the UTR/ Ref. No. of the RTGS/NEFT with a CORI y of cancelled cheque on Sharvanu Dutta - 981 0621 3116, Email- sharvanu. dutta@utkarsh bank. 3)Only buyers holding valid User ID/
Place: New Delhi Whole Time Director Password and confirmed payment of EMD through NEFT/ RTGS shall be eligible for participating in the e-Auction process Sd/-
Date: 17th June 2026 DIN 11524566 Date: 19/06/2026 (Authorized Officer)
Place: Haryana Utkarsh Small Finance Bank Ltd.
epaper.fmanmaiexpress.mn‘. . N -
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